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29T / ORDER

PER VINAY BHAMORE, JM:

This appeal filed by the assessee is directed against the order
dated 26.06.2024 passed by Ld CIT(A)/NFAC for the assessment
year 2014-15.

2. Facts of the case, in brief, are that the assessee 1s an individual

earning income from business and other sources and filed his return

of income on 31.03.2015 declaring total income of Rs.37,22,582/-.



ITA No.1759/PUN/ 2024

The return of income was processed u/s 143(1) of the IT Act.
Subsequently, on the basis of information from the DDIT (I & CI),
Pune, that the assessee had purchased a Car of Rs.47,00,000/- and
made cash deposit of Rs.15,10,000/- in his bank account, the case
was reopened u/s 147 of the IT Act & notice u/s 148 was issued to
the assessee. Various notices u/s 142(1) were also issued to the
assessee to explain the source of cash deposited in the bank. The
assessee did not comply with any of the above notices, therefore,
the Assessing Officer completed the assessment ex-parte u/s 143(3)
r.w.s. 147 r.w.s. 144 of the IT Act and determined taxable income at
Rs.61,32,582/- as against the income returned by the assessee at
Rs.37,22,582/-. The above assessed income includes unexplained
money of Rs.24,10,000/- u/s 69A of the IT Act. Since the assessee
remained absent, Ld. CIT(A)/NFAC dismissed the appeal filed by
the assessee. It is this order against which the assessee is in appeal
before this Tribunal.

3. Ld. AR appearing from the side of the assessee submitted
before us that the ex-parte order passed by Ld. CIT(A)/NFAC is not
justified. Ld. AR submitted before us that the assessee sought

adjournment to furnish written submission but Ld. CIT(A)/NFAC
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rejected the request and proceeded to decide the appeal ex-parte.
Ld. AR further submitted that in the case of the assessee on the
basis of information from the DDIT (I & CI), Pune, in all, total three
cases were reopened u/s 147/148, i.e. for the assessment years
2014-15, 2015-16 and 2016-17 and the assessment orders as well as
first appeal orders were passed ex-parte. It was further submitted
that a Co-ordinate Bench of this Tribunal has already set-aside the
ex-parte order passed by Ld. CIT(A)/NFAC for the assessment
years 2015-16 and 2016-17 & remitted the matter back to his file to
decide the appeal afresh on merits of the case. Accordingly, it was
requested before the Bench to set-aside the ex-parte order passed by
Ld. CIT(A)/NFAC for the assessment year 2014-15 also.

4. Ld. DR appearing from the side of the Revenue raised no
serious objection to the request of the counsel of the assessee.

5. We have heard Ld. Counsels from both the sides and perused
the material available on record. We find that on the basis of
information received from the DDIT (I & CI), Pune, the cases of the
assessee for the assessment years 2014-15, 2015-16 and 2016-17
were reopened and orders were passed u/s 147/148 of the IT Act.

Since the assessee remained absent in first appeal, Ld.
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CIT(A)/NFAC has decided the appeal ex-parte and dismissed all the
three appeals filed by the assessee by separate orders. We also find
that a Co-ordinate Bench of this Tribunal has already set-aside the
ex-parte order passed by Ld. CIT(A)/NFAC for assessment years
2015-16 and 2016-17 and directed to decide the appeal afresh after
providing reasonable opportunity of hearing to the assessee. The
above orders were passed in ITA Nos. 1760 & 1761/PUN/2024
order dated 10.10.2024 in the case of assessee himself.
Accordingly, respectfully following the above decision passed in
the case of assessee himself for other connected assessment years,
we also deem it fit to set-aside the ex-parte order passed by Ld.
CIT(A)/NFAC for the assessment year 2014-15 i.e. the instant case
in hand with direction to decide the appeal afresh as per fact and law
after providing reasonable opportunity of hearing to the assessee.
The assessee is also hereby directed to respond to the notices issued
by Ld. CIT(A)/NFAC in this regard and produce requisite
documents/evidences in support of grounds of appeal without taking
any adjournment under any pretext, otherwise Ld. CIT(A)/NFAC

shall be at liberty to pass appropriate order as per law. Thus, the
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grounds of appeal raised by the assessee in this appeal are partly
allowed.

6. In the result, the appeal filed by the assessee is allowed for
statistical purposes.

Order pronounced on 06" day of December, 2024.
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